IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD 3ENCH

- AT HYDERABAD

0A.No.1193/99 Date of order; 17-8-589

Betwean:

V.S.N,Acharyulu «..Applicant

And

1. Thse
New

2. The
New

3: Tha

Chairman,Telecommission, e
Delhi.

Member, Finance,Telacom Commission,
Delhi.

Chief General Manager,A.P.Telacom,

Hyderabad.

4, Thse

Principal General Manager,

Hyderabad Telecom District,
Hyderabad.

5. The

Assistant Director Gensral(SEA),

Department of Telscom Sanchar Bhavan, L
New Dslhi. : .».Respondents

Counsel for the applicant ; Mr.K.Venkateshwar Rao,Advocate

Counsel for the Respondents

CORAM:

fr .V.Ra jeshwar Rao,Addl.CGSC

THE HON'BLE MR.,JUSTICE D.H.NASIR : VICE-CHAIRMAN

[ ] [}

0RDER

Heard.
(‘h
The respondents are sought to be directed to refrainy

from anforcing the transfer of the applicant from the presant

- 42
position te Gujarat Circle. Hewever on the grounds of

ill-health he submits that his transfer may be kept in

abeyance.

2.

The learned standing counsel Mr.V.Rajeshwar Rag

points out that on an earlier accassion in 1993 whan the

applicant was transfarred, he had raised the same ground

of his ill~=health and had represented to the authorities

..cqntd(.z



2.
S

+8s Por not effecting his transfer vhich was

considered favourably and the applicant was not disturbedT

3. The applicant even now urges the sams ground aftar
8ix years when fresh transfer orders are issusd. He is a
cardiac patisnt and thersfore the transfer should not be
insisted upon, according to the apnlicant? However, the
question could be lefttn the regpondents to decide whether
keeping in view thea fact that the applicant is suffering
from Cardiac ailment and several other problsms as submitted
on behalf of the applicant his transfer could be withheld

or dropped.

47 This 0.A. is therefore disposed of with a direction

to the respondents to rsconsider the applicant’'s case if a
suitable reprasantation is‘mada‘to the regpondents spelling
out the grounds of his ill-haalth, within 15 days from today,
and thereafter within one month the respondants shéll
sympathetically consider the requaest of the applicant and
pass orders as may be deemed fit..Till the representation

of the applicsnt is disposed of, he shall not be forced to

leave his prasent pusting:

5. Thae OA is disposed of accordingly. No costs.
(JUSTICE D.H.NASIR)
'SA" Vice-Chairman

Datad:17th August,1938
(order dictated in the open court)
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